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ADVOCATES (AMENDMENT)
BILL*

(Amendment of sections 24 and 35)

Shri Parashar (Shivpuri): I beg to
move for leave to introduce a Bill

further to amend the Advocates Act,
1961.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Advocates Act, 1961”.

The motion was adopted.
Shri Parashar: I introduce the Bill.
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14.32 hrs.

MOTOR VEHICLES (AMEDND-
. MENT) BILL*®

(Amendment of section 24)
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Mr. Deputy-Speaker:
1s:

The question

“That leave be granted to
introduce a Bill further to amend
the Motor Vehicles Act, 1989,

The motion was adopted.
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ALL INDIA AYURVEDIC MEDICAL
COUNCIL BILL®*

Shri A. T. Sarma (Chatrapur): I beg
to move for leave to introduce a ‘Bill
to provida for the constitution of an
Al]l India Ayurvedic Medicai Council
for India, maintenance of an Ayur-
vedic Medical Register for the whole
of India and for matters oconnected
therewith.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for the
constitution of an All India
Ayurvedic Medical Council for
India, maintenance of an Ayur-
vedic Medical Registerr for the
whole of India and for matters
connected therewith.”

The motion was adopted.

Shri A. T Sarma: | introduce the
Bill.

Mr. Deputy-Speaker: Next Bill, Shri
Sivamurthi Swamy--not here,

Bills for consideration. Dr. Ram
Manohar Lohia is not here. He has
authorised Shri Ram Sewak Yadav.

14.33 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Omission of Section 109) by
Dr. Ram Manohar Lohia.
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